IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,
PRINCIPAL BENCH,
NEW DELHI,

3

Date of Decision: 03.88.97

0A 2742/91
V.P. BHARGAVA . APPLICANT
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UNION OF INDIA & ORS. .+ RESPONDENTS.

CORAM

THE HON'BLE SHRI J.P. SHARMA, MEMBER (J)

For the Applicant .+« SHRI B.K. BATRA

or the Respondents . o« NONE,

1. Whether Reporters of local papers may be \347
allowed to see the Judgement ?
To be referred to the Reporters or not ? QP;

JUDGEMENT  (ORAL)

DELIVERED BY HON'BLE SHRI J.P. SHARMA, MEMBER (J).
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The applicant was Station Supdt sinhce

retired on 31.5.89 He retired while serving in the

same capesity at Delhi Cantt Railway Station. In this

application, the applicant has challenged a pay order of

Rs.2,103.50 dated 12.4.89 and he claims the reliefs that

the respondents be directed to implement the orders

passed by the Competant Authority for payment of dues

relating to House Rent Allowance admissible under rules
nd refund of penal rent deducted illegally from the

<

salary of the applicant: another di Lien  to the

respondents to arrange payment of balance amount
amounting to Rs.16,796.50 as pei details given in

~
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Annexure A-4 of the application. He has also claimed
interest on this amount. As per Annexure A-4, attached

the application, the applicant has claimed from
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32 months HRA @
Rs.450/~ p.m. amounting to Rs.14,400/-. Penal - rent
deducted i1legally from September, 1986 to January, 1988
i.e. for 15 - months @ Rs.308/- amounting to Rs. 4560/~ .
Thus, the total amount according to the applicant
admissible is Rs.18,900/-. The applicant has been paid

January, 1998 by the order dated 14.12.89 a sum of

Rs.2,103.50 thus he had claimed an amount of

The case of the applicant in short is that

ensive repairs, as such the applicant continue to
‘etain the quarter at the Sarai Rohilla Station., which
was meant for the post of Station Supdt By order dated
the Area Officer in the communication to
Station Supdt. Sarai Rohilla with reference to the
letter dated 17.3.87 of the Area Officer, Queens Road,

considered the matter and obs that Shri V.P.
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Bhargava (the applicant) may be allowed to continue in

the same quarter or he may shift to another quarter in
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to retain Govt, accommodation at the old station. s
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without regard to the fact whether he ha:

e Govt quarter at the old station on
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payment of normal rent or penal ren Thi the case of
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pplicant was without a post quarter from September
115 ret ;1;‘\“1”'(];"];. r \'v "‘qr.:'i:’ ti 1 he ‘\1, ,L”

iven HRA at the admissible rate and also’'normal rent of

t raillway quarter in his occupation and use should
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" een cnarged from nim The ponadent have not
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ince September, 1986

anuary, OO0

‘. Thus, in short, it 1is claimed that the rent at he

norma 3 1 "ill)!{‘(! ll  RYA peer eLovel (&} nad !Rp\ { 1
y 2 : : y i a2 > pragroag. e kot 1 b
ligible rate should have been warded Du the

1ave compensate

Rs.2,103.50 by the pay order of 14.12.89
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; ubstantiated if ) N De a proof of
h AN ¢ Getting a rented accommodation elsewhers
ormally ire 1 payment 0 the owne 5t
eceipt In absence o ch a the inferen
e drawn ltimatel y would be ha been withheld

i 1wt available with cl perso Tl
ntention therefore, remains unsubstantiated that th
. pplicant ha rented another accommodation in Delh
) Delhi Cantt and Sarai Rohilla station are 3
hi and the applicant is a railway emp . Thi
{ be to arrive 1 1 isonab]
in view of the [ for the
)¢ the applicant ha paid the penal nt and wa
1 wided h alternative accommodation he
*

f IRA at the then admissib] 3 ol
eptemb 1986 to November, 1987. It i \ clea
ere tha ‘ bsence of any reply from the pondent

e contention averred in the appli i ( w  th
ed col during the arguments have to be accepted
s these have not been rebutted.
The application i therefor disposed of
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the manner that the application is partly allowed to the
ext hat the applicant shall be allowed only HRA for .

the period from September, 1986 to November., 198 and
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f three months from the date of ceipt
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